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'['hc Mccting No.07/AM-19 datcd 05.07.2018 for thc liccnsing year 2017-18 to considcr rhc cascs
undcr [)uty Iixcmption Schcmcs (Chaptcr-4) was actually hcld on 12.07.2018 in Confercnce Room No.ll
ol'lXiF'l' undcr thc Chairrnanship ol'Shri K.C. Rout, Addl. DGIJI'. 'l'hc lbl olficcrs werc
Sヽ Qヽ 翻 cヴ hc К P℃賀 ma市 ∝ md ttdr clcnsign面 αl  _:コ iⅢ百1111-||
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3   Shriヽ and I′〔ll、 (:()nsultant l  Tヽ II)P

,f . Shri S.K.Mohapatra, I)[)(i DGFT
5  1 Shri vinod Kunlar Kashyap,I「 ′

I｀D()
Atthc or"tlsctthc Minutcs ol-\C-V MccringNo.06/AM-19 darcd 21.06.2018 *;a uke" up foidisCLrssion'in
ttrccting actLlally hcld ort 27.06.201 8. As thcrc was no arnendmcnt to thc same, thc abovc rcfcrred minutcs
wcrc adoptcd br illlplcnlcntatiOn by thc(101■ nlittcc without any amcndlncnt. 

′
I｀ hc agcnda fbr illecti118 1｀ 0・

oヽ 07/ノ ヽ`4-19 datcd 05.07.2018、vas takcn up fOr discussion in mccting actua‖ y hcld on 12.07.2018 and
thC d,CiSiOn takcn in rcspcct oFcach casc is cnul■ cratcd bclow:

IMEE´ I｀ lNC NUMI〕 ER      :7/84-AI′ C3/2018 ⅣIEE′ 1｀ING DATE:05.07.2018         1
(」asc NO。 :29/20/84-AI′ (〕3/2016 Partyヽ amc:AMR11'I｀ INDIA   Mcct No/Datc:7/84-       RcicctCd

ASSO(1lATI〕 S PRIVA′ 1｀ 13     AIンC3/2018
1′ Iヽ 41′ ritI)                    05.072018

RI′A Irilc                   Iン ic.No/Datc:0510399970
:05/23/040/00090/ノ Mヽ17/        03 102016

I I)ccision : Contmirtcc consiclcrcd thc casc as pcr agcnda alongwith other rclevant papers and notcd
llnn rvas allorvcd pcrsonal hcaring to llnn lor 12.04.2018, 10.05.2018 and 07.06.201g with dirccrion to
bring l2"xl2" sanrplc ol-thc carpct alorrgwith calculation details fbr finalization olthc casc. Sincc, r.ro
rcsporlsc was rcccivcd liom tlrc firrn, Committcc decided to rcjcct thc case with dircction to pay thc
applicablc duty rvith inrcrcst lor llOIXl.
I{A conccrncd to takc lirrlhcr ncccssary action subject to compliancc olother usual conditions.

HQ「 ilC
:01/84/050/00372/ノ |`｀417/

Casc No.:36/20/84‐ AI′ C3/2016 Pany Nanlc:ARVINI)
1′ llヽ41′「 1:1)

HQ IrilC

:01/84/050/00379/ノ N`/117/

Export Itcm Namc. Qty in Kg

\ccdlcloorn lblt and 300000.000
stitch borrdccl llbrc
I abri cs

Mcct No/1)atci7/84-AIン C3/2018   Approvcd
05.072018

RI´ AI゛ Hc               I′ ic No/1)atc:0810138963
:08/24/040/00297/ノ M`17/      125.102016

I)ccision : Committcc considcred thc casc as pcr agcnda alongwith otlrer relevant papers and dccidcd to
ratify the norms thc abovc advancc authorization as undcr :

Ｓ‐
。
Ｎ。
　

１

Ｓ‐
．
Ｎ。
　
１

つ
４ Import Item Namc. Quantity

allolvcrl

Ii.elcvant Manmadc Polycstcr Staplc Iribcr l,-53.000Kg

ンIultinlaincnt l'69,000Kg, I{clcvant Manmadc- Polycstcr Yarn

IIA conccrncd to takc fi.u1hcr ncccssary action subjcct to compliancc oIother usual conclitions.

ジ



Casc No.:1/25/84-ALC3/2017  Party Namc:JNG F00Tヽ VItAR  Mcct No/1)atc:7/84-

(INDIA)             AI´ C3/2018
0507.2018

Yarn、 |

A/1-:19800()()K3

Status:
I)cfcrrctl

15%with

ねccountaЫ Iれy

HQ Irile

:01/84/050/00353/AM18/

RIッA「Hc                 I′ic.No/1)ac:0510403012  DcFcr Datc:
:05/23/040/00087/ノ Ⅳヽl1 8/        02.062017              02.08.2018

Decision : Committec considered thc case as pcr agcnda alongwith othcr rclcvant papcrs and notcd that

firm has submitted reply to thc information sought and samc is bcing scnt to i)lPI' lor cxamination and

comments.'l'he case stands deferred for re-listing on 02.08.201tt.

Casc No.:23/19/84¨ ALC3/2017 Party Name:UNICARE「 IRIう    Mcct No/1)atc:7/84-
SAFETY(INDIA)P.1′TD.    Alン (13/2018

05.072018

HQ「ile              RIン A Filc             l′ iC.NO/Datc:0510403834
:01/84/050/00236/AM18/        :05/24/040/00236/AM18/       29.082017

Approvcd

Decision : Committee considcred thc casc as pcr agcnda alongwith othcr rclcvatlt papcrs and cxalrinccl

thc rcply submitted by thc firm and dccidcd to ratify the norms lor thc abovc advancc authorizalion as

IWaStagc    l
la1lowcd   l

lNct tOヽct  i

undcr:

Importltcm Namc. :QuantiW as

=‐ F喘 出 出 ― ‐― ‐漕 =出 ― ― =十
出 ヤ ー ー・ -11.=_.P,1‐ 4^.常

Юklcs & D Rin3 0fi
brent  sizcs  llardwarc i127300.00

mponcnts     (Yc1low,Numbcrs

:  i100%POlycstcr Dycd
i211ligh 

′
I｀Cnacity hcavy

: :10001)cnicr,961r/1 Ply
:i:i

RA ;ffiffid to 6ii" irrth"i ";fiiari ;aii;n iuUiect to compliancc ol othcr usual condittons.

Casc No.:15/17/84-ALC3/2017  Party Name:JINDAlン P01ン Y    Mcct No/1)atc:7/84-

1'ILMSIン TI).                Al′ C3/2018
05072018

IPluSl,Plus21ッ
ー1    1  1Zinc)MCtJ

iXIン,PluS41ッ
ーXIン

'     |lnd Hus5) ,
IIIimalaya l〕co i

iCOlliantO    i

HQ Filc:01/84/050/00179/AM18/RIン A Filc

:05/23/040/00228/AM18/

Status:
I)cferrcd

1′ ic.No/1)atc:0510403977    1)cfcr I)atc:

08092017               0208.2018

Iン ic No/1)atc:0510404407

3010.2017

1)ccision:Colnlnittcc considcrcd thc casc as pcr agcnda alon3、 vith othcr rclcvant papcrs and notcd that

that flrm、 vas askcd ccrtain inbrmation for cxamination of thc casc dcncicncy lcttcr 30.05.2018 and

04.07.2018,No rcply frolll thc rlrm inspitc of rcmindcr Cominittcc dccidcd to aHow t1lc pcrsonal

hcaring、vith dircction to bring thc sample cxport product,information as soし lght vidc this I)Gl'′
I｀ lcttcr

datcd 30.05.2018.´ I｀ hc casc stands dcfcrrcd for rc― listing on 02.08.2018.

Casc No.:1/19/84-AlJC3/2017   Party NamcIPAIン AI)ltCOR PVT McctNo/1)atc:7/84-Al′ ('3/2018 RcicctCd

I´

′
1・I)                        05.07.2018

HQ「 ilC:01/84/050/00214/AM18/RLA Filc
:05/24/040/00332//ヽ M18/

Dccision : Committce considercd thc casc as per agcnda alongwith othcr rclcvant papcrs anci notcd that

firm was asked to the furnish the information as pcr delicicncy lcttcr datccl 23.05.201ti and rcmindcr

じ



datcd 29.06.2018.Sillcc,no rcsponsc、 vas rcccivcd fronl thc fllHl,(3ommittce dccidcd to rcJect thc casc

、vith dircction to pay thc applicablc duty、 vith intcrcst for EC)DC.

RA conccrncd to takc fLllthCr ncccssary action subiCCt tO compliancc ofothcr usual conditions.

Casc No.:3/21/84-A LC3/2017  1)arty Namc:ASHIM KAR&   Mcct No/Date:7/84-       Approvcd
INDUSTRH]S PVT.LTD.,     AI,C3/2018

05.07.2018

713轟捻5υ0024υ AMIν  跳たガ:ly00127AMIW  拮習蹴彎α0210207964
1)ccision :〈じOnllnittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and dccidcd
to rati″ thc nOrms ibrthc abovc advancc authoHsation as applicd for.

RA conccrncd to takc lblthcr ncccssary action subicct tO COmpliancc ofother usual condijons.

Casc No.:9/19/84-AI,C3/2017  Party Namc:Iソ AVIOSA INDIA  IMcct No/Date:7/84‐      Approvcd
PRIVATI〕 lノ 1｀41TI〕 D        ,AI′ C3/2018

105.072018

HQl'lC:01/84/050/00222/AM18/RIン Al'ilc                 Lic.No/1)ate:0810141299
:08/24/040/00237/ノ M`18/        1011 2017

1)ccision :(〕 Omlllittcc considcrcd thc casc as pcr agcnda a10ng、 vith othcr rclcvant papcrs and dccidcd

to ratify thc nornls R)rthc abovc advancc autho面 zajon as under:

Export ltcm:(〕 cOsynthctic Clay Iッ incr

8 Quantiサ  :85,000SQM
Import ltcnl:

SIo   lmportltcm Namc   Qty as pcr AA        Quantity a1lowcd
No。

l 
週 Wざ
GК刈
・
X‖‖〕

9665■ 500SQM I幾
冒

Kg comed cO籠 Jncd h ttc cxpon

2 
さ|なI猥猟 ヽ RαttS 99960000SQM I属 WKgcottcttcOttncdhぬ

c cxpo■

RA conccrncd to takc illthcr ncccssary actton suttccttO COmpliancc ofOthcr usual condijons.

Casc No.:51/21/84‐ AI′ C3/2017  1)alty Namc:ASHAPURA     IMcct No/Datc:7/84‐      status:
INTItRNAT10NAlン I′ IMITItD,  IAl′C3/2018          Dcfol・ rcd

05.07.2018

9 HQttCЮ
ν8″05υ0028VAMlν

 ttλガ:iυ00597AMlツ   |}習 盟 彎

C031081刀 19 "糖
.器:

1)ccision:(3olllinittCc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and notcd that

application of thc rlrlll had bccn rcfclTcd to I)IPP for comincnts.卜 (C dccidcd to await thcir conllncnts
and dcた rthc casc. 

′
I｀hc casc stands dcFcrrcd for rc―listing on 02.08.2018.

Casc No.:48/21/84-AI′ (〕3/2017  Party Namc:BRIGIIT CHOICIt   Mcct No/1)atc:7/84-       status:

()VI:ItSIシ Sヽ Al′(13/2018

0507.2018
1)cfcrrcd

HQ「 ilC:O1/84/050/00285/AMi8/RI′ AI↑ i

‐ｃ
βソ

1ン iC No/1)atc:0310817644   1)crcr I)atc:

レ
1



:03/94/040/00720//ヽ Nl1 8/ 08 122017 02082018

Decision : Committee considcrcd the casc as pcr agcnda alongwith othcr rclcvant papcrs and notcd that

information sought from thc firm arc awaited. NC decidcd to await thc rcply ol'thc firm and dcl-cr thc

oasc. 'l'hc case stands defcrred for rc-listing on 02.08.201 8.

Casc No.:3/3/84-ALC3/2018   Party Namc:SURIt SAIrl〕 TY
INDIA PVT L′ I｀I)

1l IQHIC:01/8″
050/00017/AMl%跳

ち刷 :0/00248/AMlツ

Approved

Decision : Committec considcrcd thc casc as pcr agcnc'la alongwith othcr rclcvant papcrs and dccidcd

to ratify thc norms lbr the above advancc authorisation as applicd lbr.

ILA conccrncd to takc furthcr ncccssary action subjcct to compliancc o{'othcr

Mcct No/1)atc:7/84-

AIン C3/2018

05.072018

1ン iC●NO/1)atc:3410043696

11 122017

usual conditions.

Casc No.:54/21/84-A1/C3/2017  Party Namc:TECH「 AB(lNDIA) Mcct No/1)atc:7/84-
INDUSTRH〕 SL′ I｀I)        Al′ C3/2018

05.07.2018

Approvcd

HQ IrilC:01/84/050/00291/AN418/ RIン A Filc

:03/95/040/00762//ヽ ■118/
12

Decision : (As per carlicr) Committee considcrcd thc casc as pcr agcnda alongwith othcr rclcvant

papers and dccided to ratify thc norms for thc above advancc authorisation on rcpcat basis with AA

Xo.O:10195268 dated 13.04.2015 approvcd in McctingNo.22lS4ln l.C3/2015 datcd 29.10.2015.

I{A concerncd to takc fuflhcr neccssary action subjcct to cotrpliancc of othcr usual conciilions.

Casc No.:25l21184-Ll,C3t2Ol7 Party Namc:AMRI'l' IIXPOR'l'S Mcct No/l)atc:7184-Al,C.3l20l8 Rejectcd

PV´ 1｀  1ッ II)

HQ lrilC 101/84/050/00262/AM18/RIン A Ililc

:02/24/040/00153//ヽ N118/

l3 Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and notcd tlrat

l'irm was askcd to thc furnish thc inl'ormation as per dclicicncy lctlcr datcd 01.06.2018 and rcrnirrclcr

clatcd 04.07.2018. Since, no rcsponsc was reccivcd from thc lirm, Committcc clccidcd to rc.lcct thc casc

with dircction to pay the applicablc duty with intcrcst I'or liOI)C'
RA conccrncd to takc furthcr ncccssary action subjecl to cornpliancc ol'othcr trsual conditions.

I′ ic.No/1)atc:0310817853

18.122017

05.07.2018

1,ic No/1)atc:0210208094

01.012018

Casc No.:6/25/84-ALC3/2017   Party Namc:JAGGA

「
00TWEAR(P)I′ TD.

HQ「‖C:O1/84/050/00358/AM18/ RI′ A Filc

14                              :05/23/040/00434/ノ
M`18/

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvaut papcrs and notcd that

firm has rcqucstcd 15 days timc for submission ol'rcply to IXiF'l'dcficicncy lcltcr clalcd 04.07.2018.

NC decidcd to await the rcpty of thc firm and dcfcr thc casc. '['hc casc stancls dc[crrcd lor rc-listirrg on

02.08.2018.

Ⅳlcct lヽ o/1)atc:7/84-

AIッC3/2018

05.072018

Iソ ic.No/1)atc:0510405512    1)ctrI)atc:

02.022018               02082018

Status:
I)cl'c rrcd

St al us:
l)efc rrcd

Casc No.:18/25/84-AI′ C3/2017

野

Party Namc:SAI

INTERNA′ I｀ 10NAlッ

N/1cct No/1)atc17/84-

ノ`1,(13/2018

レ



HQ「 ilC:01/84/050/00370/AMi8/ RIッ Al'ilc
:05/24/040/00548/AM18/

05072018

Lic.No/1)atc:0510405557   Dcfcr Datc:

07022018 02082018

I)ccision : Committcc considcrcd thc casc as pcr agcnda alongwith other rclcvant papers and notcd that
llrrn has rcqucstcd l5 days timc lor submission of reply to DGIII' deficiency letter dated29.06 . NC
dccidcd to await thc rcply o1- thc llrm and dcfcr the casc. 'l'he casc stands dcferred for rc-listing on
02.0u.201 8.

Casc No。 :30/25/84-AI′ C3/2017  Party NamciC.1ン ●

INTI〕 RNAT10NAL

16 1Q HIC:01/84/050/00382/AM18/職
ち:サ110/00439/AM18/

Casc No.:3/25/84-AI」 C3/2017  Palty Name:A.M VINYIン
PVT.I′ TD,

HQ IlilC:01/84/050/00355/AM18/RI´ A「 ilc

:05/23/040/00357/Aヽ 418/

Mcct No/Dac:7/84‐

/ヽ 1´(,3/2018

05.07.2018

08022018

Mcct No/Datc:7/84-

AIン (「3/2018

05.072018

Lic No/1)atc:0510405598

09022018

2.PVC Plasticizcr(I)0

3.′ I｀ itaniunl l)loxide

1ン iC● No/1)atc:0510405584   1)efcr I)atc:

Dccision : CotnrniLtcc considcrcd thc case as pcr agenda alongwith ollrcr relcvant papcrs and noted that
rcply ol'thc llrnt had becn rclerrcd to I)lPP I'or comments. NC dccidcd to await their commcnts and
dchr thc casc. 'l'he casc stands dcfcrrcd lor re-listing on 02.08.2018.

Status:

I)cfcrrcd

0208.2018

Approved

ZTO.SS g*i

一―――-12ヱ22_gttS
O.525 Sq Mtrs

I)ccision : Cotnmittcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papcrs and dccidcd
to ratify thc norms lor thc abovc advancc authorization on rcpcat basis with AA No. 0510403206 cJatcd
22:06 2017 approvcd in Vicctin3 1ヽ 0. 13/84//ヽ M18 datcd 28.09.2017 as undcr:

Itcnr of Iixport Quantity Itcm of Import Quantit-v
(Sq. mctcr) All()wcd/

Recommcnded
for onc unit of
thc cxport
uct'l'cxtilc l:abrics Imprcgnitcci

Laminalccl Pltd & Coatcd with
PVC (PVC Lcathcr Cloth Coaring
Wc.459(ims. pcr Sq mtr r or- 50%

701520

4. Ii.cleasc Papcr ( | 55-240
gms/Sq Mtrs)

5. Stablizcr

7.Relevant Iく nittcd Fabri

lbr backing Matcrial

I{A conccrned may takc ncccssary action subjcctto compliancc ol'othcr usual conditions.

18 (〕 asc No.:4/25/84-AIッ (〕3/2017 Pal■ y Namc:A.M.VINYl´

9.595

1.002 Sqヽ4trs

レ μ
算 ´ 5

Mcct No/Datc:7/84‐

6.396 gms



Pヽ′
′
「 lン

′
I｀ 1),

HQ IrilC               RIッ A Ililc

Casc No.:31/25/84-AI′ C3/2017  Party Namc:KItRAlン A BAI′ ItRS

PRIVATE Iン IM ITItD

Casc No.:7/3/84-AlッC3/2018   Parly Namc:A M VINYl,
PVTI′ TD、

7'l{clcvant Knittcd l:abrics l'002 Sq Mtrs

lor hracki Irg Vrttcrirtl

I{A conccrn.,t *uy takc ncccssary action subjccttcl compliatrcc ol'othcr rtsltal conditiotls.

AIッC3/2018

0507.2018

1ン ic.No/1)atc:0510405599

09022018

つ
´
つ
´

:01/84/050/00356//ヽ M18/ :05/23/040/00358/ノ Mヽ18/

Dccision : Committee considcrcd thc case as pcr agcncla alongwith othcr rclcvant papcrs and dccidcd

to ratifythc norms forthe abovc advancc authorization on rcpcat basis with AA No.0510403206 datcd

06.2017 approvcd in Mcctin8 No. 13/84/ノ ヽ

Itcm of [i,xport Quantity
(Sq. mcter)

ltcm of

′
1｀cxtilc   lrabrics   llllprcgnatcd

lンaminatcd Pltd&Coatcd with
PVC(PVC Iン Cathcr Cloth Coating

Wc.459(〕 ms.pcr Sq intr lor-5%

701520 l PVC R

2.PVC PI

i.l'itaniur
4.I{clcasc

gms/Sq

5. Stablizt
6.lllorvin
7.1{clcvar

lor bac

mport

レlcct No/1)atc:7/84-

AIン(13/2018

05072018

1ンic No/1)atc:1010059893   Dctr Datc:

2102.2018               02.082018
HQ「 ilC:01/84/050/00383/AM18/ RIン A IrHc

:10/24/040/00064//ヽ Nl1 8/

Decision : Committee considered thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl notcd

that firm was firm was askcd to furnish information as pcr IXIF'I'IIQ lcttcr clatcd 01.06.2018 ancl

reminder dated 04.07.2018. IIowcver, no responsc receivcd fiom lhc [lrm. Committcc dccidcd to allow

last opportunity to firm to submit their reply. 'l-he case stands dcltrrcd llor rc-listing on 02.011.201 8'

Stat us:

I)cferrcd

19

HQ「 1lC
:01/84/050/00021/ノ M`19/

RI′ A Irilc

:05/23/040/00475//ヽ Ⅳl1 8/

Mcct No/1)atc:7/84-

AI´C3/2018

05.072018

1´ ic.No/1)atc:0510405779

06032018

Approved

20 1)ccision : Comlnittee considcrcd the casc

dccided to ratify thc norms for thc abovc

0510403206 dated 22.06.2017 approvcd l

undcr:

as per agcnda alongwith othcr rclcvant papcrs and

advancc authorization on rcpcal basis with AA \o.
in Mccting \o. l3l84/AMlll datcd 28.09.2017 as

Quantity
l A‖ owcd/

Quantity
Allowcd/

Quantity
Sq. mctcr)

Item of Iixport Itern of Import



「
Imprcgnatcd
Coatcd with
)loth Cloating
tr isp- 5o7o

Rccommended
for onc unit ol'
thc cxport
rrrod uc1

701520 1.PVC Rcsin 270.55 gms

2. PVC Plasticizcr (DOP) 188.047 gms
3.′ I｀itaniulll I)ioxidc 12.792 gns
4.llclcasc Papcr ( 155-240

grns/Sq Mtrs)
0.525 Sq Mtrs

5 Stablizcr 6.396 Rms

6.lllowing Agcnt 9.595 .qms
7. I{clcvant Knittcd Irab

lbr backirrs Matcrial
1.002 Sq Mtrs

l.aminatcd Pltd &
PVC (PVC l.eathcr
Wc 459Gms.

RA conccrncd nlav takc ncccssary action subicct tO COmpliancc ofothcr usual conditions.

Ｃ

■

Casc No.:12/3/84-Al′ C3/2018  1)arty Nalllc:A.M.VINYI′

PVTI′TI),

HQ lrilC

:O1/84/050/00026/ノ ｀` 419/

RIン A Irilc

:05/23/040/00476//ヽ M18/

Mcct No/1)atc:7/84‐

‐AlンC3/2018

05.07.2018

Iン ic.No/1)ate:05i0405777

06.032018

Approvcd

Itcm of Export

Wc.459Gms. pcr Sq rntr ior- 5olo

I{A conccrncd rnay takc

っ。 (3asc NO.:17/3/84-AI′ (〕3/2018 Party Na!llc:I´ AVIOSA INDIA
PRIVATIう 1′ IMITI〕 D

Mcct No/Datc:7/84-AIン C3/2018

I)ecision : Comrnitlcc considcrcd thc case
dccidcd to ratify thc norms lor thc above
0510403206 datcd 22 06.2017

as per agenda alongwith other relevant papcrs and
advance authorization on rcpcat basis with AA No.

vcd in No. 13/84//ヽ ン118 datcd 28.09.2017 as undcr:

Quantity
(Sq.mcter)

701520

Approvcd

Item of Import Quantity
Allowcd/
Rccommcndcd
for one unit of
thc cxport

270.55 gms

3.′ I｀ itanium I)10xidc

4. Rclease Papcr ( I 55-240

7. Itclcvant Knittcd lrabrics
for backing Matcrial

0.525 Sq Mtrs

1.002 Sq Mtrs

ncccssary action subjcct to compliancc ol'othcr usual conditions.

レ

05072018

′ヒ
`i´

´́7



HQ「 ilC
:01/84/050/00031//ヽ M19/

RIフA「 ilc

:08/24/040/00350//ヽ M18/
I′ic.No/1)atc:0810142H6

0603.2018

Decision : Committee considcred the case as per agenda alongwith other rclevant papers and rcply of'

the firm and accordingly, decided to ratify the norms for thc abovc advancc authorization as undcr :

Export Item : Ceosynthetic Clay Liner

1 
週 Yず
GEO■Ⅸ‖‖  454840000SQM

2ぶ
需 lⅥ昇総 Rα ttS 

響 0400Ю∞ SQM

Quantity allowcd

1.0-5Kg/Kg colttcltl corrtaincd in thc cxporl
proclr.rct.

1.07Kg/Kg cor.rtcnt cotrtainccl in thc cx1-rot't

proclLrct.

RA concerned to take further necessary action subjcct to compliancc olothcr usual conditions.

Case No.:24l3/84-Al,C3/2018 PartyName:lllGIl
PI〕RIrORMANCit TI〕 XTHッ ItS

Party Namc:A.M VINYI´

PVT.Iッ TD.,

Mcct No/1)atc:7/84-

Al,C3/2018
0507.2018

Approvcd

PRIVA′ 1｀ 1〕 I´ Iヽ4 1TIEI)

HQ「 ilC:01/84/050/00038/AM19/RI′ A Ililc              l´ iC｀ ()/1)atc:0510405785
:05/23/040/00456/ン |ヽヽ418/        06032018

Decision : Committee considcred the case as pcr agenda alongwith othcr rclcvant papcrs decidcd

ratify thc norms for the above advance authorization as undcr :

Iixport ttem No.l- I lP't' AIln COIII: W 50 162 (l)ara Aranricl Yarrr) - I 3000.00Kg

Iixport Itcm No.2- IIP'l'ARnCOItll l,-57 (Para Ararnid Yarn) - 25000.00Kg

Sl. No. Import ltcm Namc Qty as pcr AA Quantity:tllowcd

I Ararnid Staplc( 100% Para Ararnid lribrc) 20tl'17.500 Kg 201 19.3 Kg

2 12'l'cx Ir-Glass Yarn 5460'000 Kg 5331i'lt Kg

1444.500K8

2162.500K

24

Casc No.:27/3/84‐ Al′ C3/2018 ApprovcdN/1cct No/1)atc:7/84-

AI´ C3/2018
05072018

HQ「 ilC
:01/84/050/00041/AM19/

RIッ A Irilc

:05/23/040/00477//ヽ N418/

I´ ic.No/1)atc:0510405778

06.032018

Decision : Committee considered the case as per agcnda alongwith othcr rclevanl papcrs and

decided to ratify the norms lor the above advance authorization on rcpcat basis with AA \o.
0510403206 dated22.06.2017 approvcd in McetingNo. l3l84/AMl8 datcd 28.09.2017 as undcr:

り

ItA conccrned may takc nccessary action subjcct to cornpliancc of othcr usual conditions.



i It"rn of Iixport

I'cxtilc I'abrics Imprcgnatcd
Laminatcd Pltd & Coatcd with
PVC (PVC l.calhcr Cloth
Coating Wc.459(irls. pcr Sq nrtr
i or- 5Yo

Quantity
(Sq. mctcr)

Item of Import Quantity
Allowcd/
Recommcnded
for onc unit of
thc cxport

270.55 gms701520

2.PVC Plastici/cr((DOP) !88.ollgqs

4-. t{elcasc Papcr 1 I 55-240
12.792 3ms

0 525 Sq卜 ltrs

7. neicvant rnitGd P"b*rcs 1.002 Sq Mlrs

I for bacllng Marcrlq! I

action subjcct to compliancc ol'other usual conditions.[{A conccrrrcd may takc nccessary

Casc No.:2/5/84-Al,(〕 3/2018   1)alty Namc:P.K.OVI〕 RSEAS   Mcct No/1)ate:7/84‐

AIンC3/2018

05.07.2018

Status:
I)eferrcd

HQ IrilC

25 :01/84/050/00070//ヽ M19/
RI′A「ilc                  Lic.No/1)atc:0510405901   Dcfcr l)atc:
:05/24/040/00614/AM18/       16.03.2018              o2082018

l)ecision : Cornmittcc considcrcd thc casc as per agenda alongwith other relevant papers and notcd
that hard copy of thc application not rcccivcd lrom the CLA, Dclhi. Committcc dccidcd to rcqucst
(ll.A, I)clhi to lorward thc copy of-thc application with rclcvant documcnts for cxamination of'hc
casc. 'l'hc casc stands dclcrrcd fbr rc-listing on 02.08.2018.

Casc No.:5/7/84-AI′C3/2018   Party Namc:SCHOl〕 Iン I′ ER     Mcct No/Datc:7/84-
′
I｀ 1)CHNOI′OGHCSINDIA PV′ I｀.Alッ C3/2018
1ン

´
I｀ 1).                        o5.072018

HQ「 ilC:01/84/050/00113/AM19/RIン AF‖ c
:03/95/040/01067/ノ M`18/

Decision : Commitlcc considcrcd thc casc as per agcnda alongwith other rclcvant
dccidcd ask thc finn to lurnish thc lollowing inlormation :

i. CAI), skctch and wcight of-1hc yarn as input product.
ii. Itcquircrncnt of fbbric in Squarc mctcr pcr piccc alongwith (lSM cxport product.

'l'hc casc stands dclcrrcci f or rc-listing on 02.08.2018.

(,asc lヽ o.:1/3/84-AIソ (〕3/2018

1´ ic.No/1)atc:0310819903

19.032018

Mcct No/1)atc:7/84-

ノ`1ン (〕3/2018

05.07.2018

Status:
Defcrrcd

Defcr l)ate:
02.08.201 8

papcrs and

Stat us:
Dcfcrred

Party Namc:K IIItXP()R「 S
INI)IA PRIVA`I｀ 1〕 1′IMITED,

HQ IrilC:O1/84/050/00015/AM19/RI′ Λ rilc

:04/24/040/00263//ヽ M18/
I′ ic No/1)atc:0410164110    1)clcr I)atc:

20032018               02.08.2018

V_sq_\4_t_!'l
5,Stablizcr

レ メ
生 -9

3.′ I｀ itaniunl I)ioxidc

9.595

1.PVC Rcsin



Iン
`I｀
I)

Export Itcm : Knitted Seamless Carni Madc Out Of Synthetic Yarns

(Nct Content Of Yarn Is 72 Grns Per Garment)

SI。

No.

０

Ｃｍ　
ψ

ｐｍ

Decision : Committee considcred the casc as per agcnda atongwith othcr rclcvant papcrs and nolcd

that DIPP has sought following information as per their lcttcr no.7l12120ltt-'l'Sw dated 12.07.2018:

i. Complete calculation lor requirement of raw matcrials separatcly for cach cxport product duly

certified by Chartered lJngineer.

ii. Function of each raw material in export product and also stylc numbcr of cxport product.

iii. To indicate thc width of raw matcrial whcrc lincar mctcr or yard ctc., has bccn givcn or

altcrnativcly area in square mcter.

iV. Consumption of raw materials with corrcsponding production ol cach cxport product scparatcly

for the last three year duly certified by Chartered accountant, if alrcady manulactured / exportcd

earlier.
Committee decided await their reply and defer the casc. '['hc casc slands dcl'crrcd l'or rc-listing on

02.08.201 8.

Case No.:29l3/84-ALC3/2018 Party Name:PRIICISIi Mcct No/1)atc:7/84- Approved

SEAMIン I]SS APPARI〕 IンS PVT  AlッC3/2018

1´TD                  05.07.2018

HQ「 ilC:01/84/050/00043/AM19/RIン A Irilc                 l′ iC No/1)atc:0510406016

:05/24/040/00648//ヽ 4ヽ18/        28032018

1)ccision : Collllnittcc considcrcd thc casc as pcr agcnda alol18、 vith othcl・ rclcvallt papcl・ s and dccidcd

to rati″ thc nOrms brthc abovc advancc autho面 sation as undcr i

Export ltcln:Knittcd Scamlcss VIcns′ I｀
―Shin With Zip -2()()00()00ヽ u11lbcrs

28        Madc Out Of Synthctic Yarns(NCt COntcnt O「
Yarn 28()(〕 MS PI:R/Pc)

為.mpOn hcm           驚器ゝ じOM ЖttliC
I  SYNTHI〕

′
I｀IC YARヽ Ol'NYI′ ON 6,66,NYlン O｀ /     81800()()()K(〕   25%

SPANDI〕X/POlッ Yl〕 SI｀ 1〕R/BIン I〕NDl〕 D/1jNBI′ lへ DItl).

SIN(〕 Iンlt(S&/OR Z TWIS′ I｀)DOtJI〕 I′ 1〕 /(〕 OVI〕 RI〕 I)0「

ASSORTl〕 D COUNTS

2  /1P IPASTl〕 Nl〕 RS

I{A conccrncd to takc f'urthcr rlcccssary action subjcct to compliancc of'othcr usual corrdititlt-ts.

210000.000 NLlnlbCr Nctllシ 8

Party Namc:PRECIS13        MCCt No/1)atc17/84-

SItAMlッ ESS APPARELS PVT  AIン C3/2018

Quanlity as

pcr AA

r\pprovctl

05072018

papcrs and dccidccl

l」 ()Ⅳl  Wastagc
a1lowcd

り レ



Svnthctic Yarn 01｀ yヽlon 6、 66. 93000000    K.(〕     150/0
1 ヽyl()n/SpandcVI)olycstcノ I〕 lcndcd/Unblcndcd,Singic(S
&/OIt/1、vist)I)Oublc(〕 ovcrcd of Assoncd cOunts

2  Foldcd lilastic I｀ apc 14ヽ 4 1ν l 2320000.000 NIctcr  Nct110/0

3 8 MM Mcta1/1)lastic Rin3&AdiustCr 4200000.000 Numbcr

itA conccrncd to takc illrthcr ncccssar)′ action sulicct tO COlllpliancc of()thcr usual conditions

(〕 asc No.:2/7/84-AIン (〕3/2018    Pa1lvヽ alnc:VRIJItSII          4ヽcct lヾ o/1)atc:7/84-          Approvcd
Aヽ rt」 Iく AIン 11H3RI〕 &「ABRICS AI´C3/2018
1ヽ DIA PVT I′TD 05072018

Ю ll脚;5剛‖はMp :`λ ttiυ創%ν川
1ン ic.NO/1)atc:03 10820458

4ヽ18/        13042018

1)ccision :(10nl11littcc co1lsidcrcd thc casc as pcr agcnda along、 vith otllcr rclcvant papcrs and dccidcd

lo ratifや thc n01・11ls ik)rthc abovc advancc authorisation as applicd ibr

ltA conccrncd to takc ibrthcr ncccssar)'action subicct tO COmpliancc o「 ()thcr usual conditions.

(〕asc No.:3/7/84‐ AI′C3/2()18   Pal■ y Nalllc:VRIJItSH       Mcct No/1)atc:・ 7/84-          /ヽ pprovcd
NATU RAI,I'113RI〕 &「 Al〕 RK〕 S Alン (13/2018
1ヽ DIA PVT I′

′
1｀ I) 05072018

引 19註掲5∽創 ‖爪 Mp :`爆‖ υ∞囲 川
Iン ic No/1)atc:0310820708

4ヽ19/       27042018

1)ccision :(〕 Oll111littcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcl・ s and dccidcd
to ratiャ thc nOrnls R)rthc ab()vc advancc autho面 satiOn as applicd R)「

RA conccrncd to takcえ lnhcr ncccssary action suliCCt tO compliancc()f Othcr usual conditions.

(〕asc NO.:1/5/84-Alッ (33/2018   1)allvヽ anlc:AYM SYNTI〕 X   Mcctヽ o/1)atc:′
l´ II)                                     

ア/84-          Approvcd
ノヽ1.(｀3/2018

05072018

HQ lrilC IRI′ A「 ilc
:O1/84/050/00069//ヽ lヽ19,                                    I′

iC N()/1)atc:0310820996

:03/94/040/00037/ノ M`19/        15052018

1)ccision :(,Onlnlittcc

to ratitt thC nOrins ibrl C°

nsidcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and dccidcd

thc abovc advancc authorisation as undcr
32  sI.    Exportltcm Namc    Quantity

N()。                           Sl.  Import ltcm    Quantiサ(in Kg) No. a1lowcd(in Kg)

Iligh tcnacit)′ 1)()lycstcr    100000 000

1     1ndLIStl・ ial Ya                         l・
      P° lycstcr Chips        103000.000

1・ 11

2.      Spill lrinish()il           10oo.ooo

RA conccrncd to takc illithcr ncccssary action suacct to colllpliancc()「 othcr usual conditions

(lasc No.:1/7/84-AI,('3/2018    Partvヽ anlc:N/1A′ I｀RIX          Mcctヽ o/1)atc:7/84-         Approvcd

33                    (｀
1′° IIHNG PVT I′TD      Al,(13/2018

05072018

1lQ IfilC 101/84/05()/00109/AM19/1tl´ A Ifilc l′ ic No/1)atc:0510406474

レ ′ζ

`L_11
1/



:05/24/040/00084/ノ Nヽ/419/ 15052018

Decision : Committcc considcred thc casc as per agcnda alongwith othcr rclcvant papcrs and dccidcd

to ratify thc norms for the abovc advance authorisation as applicd for as pcr CAI) for following cxpo(
product:

Quantity in
\umbcrs

Sl.No. F)xport ltcm Name

l

1ソADHう S KIMONO TOP
MADI]Oli 100%POlン YI〕STER WOVEN IrA131tIC
―GSM I17 1/-10%(Sl｀ YLE NO.482322/483976)

9810.000

2

IノADIES KIMONO′ I｀OP
MADL〕 0「 1000/。 P()lン Yl〕 S・ I｀ 1〕R WOVI〕N IrABRIC― (〕 SM l17 1/-10% 5065.000

(STYIノ I〕 NO.481560/483483/483630)

IンADIES KIMONO TOP
3    MADE OIギ 1000/O P01ン YES′ I｀ER WOVI]N IrA13RIC― (〕 SM 120 1/ 10% 2650.000

1   (STYLE NO.481991/483627)
GSM should rnatch in import and export.

RA conccrned to take funhcr neccssary action subiCCttO COmpliancc o「 othcr usual condilons.

(〕asc No.:9/7/84‐ AI′ C3/2018

I IQ I'ilc :01/84/0-s0/001 I 7/nN4 I 9/ I{l.A Irilc

Party Name:SUPIう RIIOUSIう

1′ Iヽ41TED
Mcct No/1)atc:7/84-

AIッC3/2018

05.072018

I′ ic No/1)atc:0610038884     1)cfcr I)atc:

16.052018                02.082018

Mect No/Datc:7/84-

Al′C3/2018

05072018

1ン ic No/1)atc:3110067072

07062018

Approved

Status:
[)efe rred

34 :06/24/040/00008//ヽ M19/

Decision : Committee considered the casc as per agcnda alongwith olhcr rclcvant papcrs and

decidcd ask the firm to I'urnish thc CAD, skctch and mcasurctncnl charl ol-thc cxpo( product. '['hc casc

stands de lcrred for re-listing on 02.08.2018.

(rasc No.:4/7/84-AI′ (〕3/2018 Party Namc: Illll.lANCll Mcct No/1)atc:7/84-

AIン(13/2018

05.072018

Approved
CIH〕 MO′ I｀ ltX INI)US′ I｀ RIItS

1´

´

H)

Iン iC No/1)atc:0310821247

25.0520185 QRle:01/84/05υ
00112/AMl%鷺

λ:刀:900185/AMIツ

Decision : Committee considcrcd thc case as per agenda alongwith othcr rclevant papcrs and clccidccl

to ratify the norms for the above advancc authorisation as applicd for.

RA concerned to take further neccssary action subject to compliancc ol'othcr usual conditions.

(rasc No.:6/7/84-/ヽ I′(33/2018 Party Namc:P10NIう I]R CAI′ I(10S

PRODUCTS PRIVATl〕
Iッ IMH｀1]D

HQ Filc:01/84/050/00H4/AM19/RIッ A IFHc

:31/83/040/00036/ノ ヽ
～
119/36

Decision : Committcc considcrcd thc casc as pcr agcncia alongwith othcr rclcvant papcrs and dccidcci

to ratify thc norms for thc abovc advancc authorisation on repcat with AA No.3110066108 datcd

04.04.2016 ratified in Mccting No.7/84-ALC312016 datcd 07.07.2016. GSM should match in impofl
and cxport

い
12



RA conccrncd to takc f urthcr ncccssary action subject to compliancc of other usual condilions.

Casc No。 :7/7/84-AlJC3/2018   Party Namc:AMRI′ I｀ 1〕XPOR´ I｀S IMect No/1)atc:7/84-

PVT I′TD               IAlン C3/2018
05072018

Approvcd

37 QHIC:01慇
4/050Ю 01lyAM19/Ъ

λlサl,0/00041/AM19/

I)ecision : Cornmittcc considcred thc casc as per agenda alongwith other rclevant papers and dccidcd
to ratify thc norms f or thc abovc advancc authorisation as applied for.
I{A conccrncd to takc lirrlhcr ncccssary action subjcct 1o compliancc of other usual conditions.

Iン iC●No/1)atc:0210208493

08.06.2018

Mcct No/1)atc:7/84-

Al´C3/2018

0507.2018

1フic.No/Datc:0210208505

11406.2018

ApprovcdCasc No.:8/7/84-AIノ (〕3/2018   Party Namc:GRASIヽ 4
1NDUSTRHCS Iン TD.

HQ「 ilC:01/84/050/00116/AM19/RI′ Al'ilc
:02/24/040/00042/AM19/

(lasc No 102

ヽCンINo.07/84Aン 1-19 dt.05.07.2018.

1)ccision :Co11linittcc collSidCrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and dccidcd

to ratitt thC nOrins ibrthc abovc advancc authoHsalon as applicd%r

RA conccrncd to takc ll11■ hcr ncccssary action subiccttO COmpliancc ofothcr usual condi」 ons.

MINUTES SPECIAIノ ADVANCE AUTHORISATION CASE CONSIDERED IN NORⅣ IS

COⅣIⅣIITTEE ⅣIEETIN(〕 No.07/84/AⅣl-19 DATED 05.07.2018 ACTUALIッ Y HEI」 D ON 12.07.2018
39.

Vls Conccpt Ctotfring
Ir.No.01/84/162/00280/Aヽ 414/Dl〕 S―V

Modiflcation ol'norms fbr thc advancc ar-rthori)risation No.0510371162 datcd 08.11.2013.

Dccision: Cornmitlcc considcrcd thc casc as pcr agenda alongwith othcr rclcvant papcrs and hcard
rcprcscntativc olthc lirm appcarcd bclorc thcNorms Committce. Rcprcscntalivc appcarcd was unablc to
link the CAI) with thc cxport product and rcqucstcd furlhcr limc cxamine thc matter. 'l'he case stands
dcibl・rcd fol・ 1・ C― liStin3 011 02.08.2018.

40.

( asc \o l0l 
J 

n4lr rf.N.n. Intcrnationil 
-

\c M.No-07/84 nM-r9 dt.05.07.20r8. I t;.xo.t.rUs+ttoztoonqdMi5lirt,s-V
Ilc-llxation ol adhoc nonrs ol' ladics '['unic and t.adies Caftan agair-rst Annual AdranCc Advancc

A uthorisation No.05 I 03 tt0207 datcd 25.02.20 1 4.

I)ccision: (lornrnitrcc considcrcd thc casc ur p"r ,g.ndu utong*itn othcriclcvant pap.ri inO noGO tf',rt
Ilrrl was allowcd pcrsonal hcaring to with complcte papcrs. Ilowevcr, rcprcsentativc of thc firm did not
appcarcd bclbrc thc Norms Committcc. Committce dccided allow last opportunity to firm for finalisalion
o1'thc casc. 'l'hc casc stands de lcrrcd lor rc-listing on 02.08.2018.

41.

(lascヽ o104
ヽ(lMヽ o07/84 AM― 19 dt 05.07.2018 FoNo.01/84/162/00069/ANl19/1)I〕 S―V

-liielqqli"lEeqleq legl& ( -or
Gcnts Jackct madc of 100% Cotton Dcnirr Wovcn Irabric

シ ¢

13
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Irabric CSV +751foieiance-+l-t0%) Stylc No.lJ2353 -under spccial advancc liccnsc schcnrc undcr para

4.04(a)l FTP 2015-20.

Dccision: M/S Shahi lixports Pvt. Ltd. vide their letter dated 25.06.2018 havc rcqucsted lbr fixation of'

norrns l'or above said export product under Special Advancc Authorisation. Cornmitlcc considcrcd tltc
casc as per agenda along with othcr relevant papers and wcnl through thc dctails submittcd in this casc.

As pcr CAD/CAM and othcr dctails providcd in this casc. thc Committcc approved thc inpul output
norms as applied for. The copy ol'thc application is forwardcd 1o thc conccrncd ItA lor fi-rfther ncccssary

action and compliance of othcr usual conditions.'l'hcre is no nccd to scnd thc casc to I)GIII'(llQ) Ibr
flxation thc norms again.
GSM should match in import an4 cxport.

42.

Casc No 105

NC MoNo.07/84 AM-19 dt.05.07.2018. Ir.No.01/84/162/00070/AM19/1)I:S― V

I;abric GSM 270(foleranccl/-l0o%) (Facc:100% Polycstcr Wovcn Fabric & llack: 100% Polycstcr
Irlcccc Knittcd Irabric (Stylc No.103496 undcr spccial advancc liccnsc schcmc undcr para 4.04(a)l III'P
2015-20.
I)ccision : VtlS Stratrr IXporrs I'vt. Itd. ,iOc tt',"i, t"ttcr datcd 25.06.2Oltl havc r.qu"tt.d ioi fixition,,t'
norms lor above said export product undcr Spccial Advancc Authorisation. Cornmittcc considcrcd thc

case as per agenda along with othcr rclevant papcrs and wcnt through thc dctails sLrbrnittcd in this casc.

As pcr CAD/CAM and othcr dctails provided in this casc, thc Comrnittcc approvcd thc input oLrtpLrt

norrns as applied for.'l'he copy of the application is forwardcd to thc conccrnccl I{A lbr luflhcr ncccssary

action and compliance of othcr usual conditions.'lhcre is no nccd 1o scncl thc casc to t)GI''l'(llQ) lirr
fixation the norms again.
CSM should mglch U_lqport and cxpofl.

43.

CaseNo 106 I Mli.Stutli l:xports Pvt. Ltd.

NC M.No-.bj7sq AMI 9 dr.os.07.201 8. I I,.No o I t84n62loo07l/n M I e/l)l:s-v
prior fiiatio" of aan-oi-nolms for cxporr ot' i.Cirts 'l'rouscr Madc of- 65% (]otton 32% t'}olycstcr i%
Spandex Prinred Woven Irabric (iSM-285 ('l'olcrance'1 or l0%) (Stylc No.tXi83l)0061{) 2. (iirls
'l'rouser Madc ol'65% Cotton 32% Polycster 3% Spandcx Dycd Wovcn lrabric (lSM-270 ('l'olcrancc or

l0%) (Stylc No.DG83D006lf) 3. Girls 'l.rouscr Madc ol65Y" Cotton 32% t')olycster 30h Spandcx [)ycd
Wovcn lrabric GSM-285 ('lolcrance t or- l0%) (Style No.l)G831)0061{) undcr spccial advancc licct-rsc

schcmc undcr para 4.04(a) l l-- L!' ,l0 l :5-,10.

Decision : M/S Shahi Iixports Pvt. [,td. vide their letter dated 20.06.2018 have rcqucslcd for fixation ol
nonls for above said export product undcr Special Advancc Aulhorisation. Committec considcrcd thc casc

as pcr agenda along with othcr rclcvant papcrs and went through thc dctails sr-rbmittcd in this casc. As pcr

CAI)/CAM and other dctails providcd in this casc, thc Commitlcc approvcd thc input outpLlt non.ns as

applicd for. l-he copy ol'the application is lorwardcd to thc conccrncd I{A lirr lirrthcr ncccssary actiort ancl

compliancc ol othcr usual conditions. 'l'hcrc is no nccd to scnd thc casc to IXilJt' (llQ) fbr fixation thc
norms again.
(lSM should mq[Ullqpg4 and cxport.

44.

Casc No 107

l.lls .Snani [:xports l)vt. 1.1d.

NC M.No.07/84 AM-19 dt.05.07.2018.
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Prior flxation of adhoc norms lor cxport of 13oys 」ackct with IIood inadc ol｀  1000/O Polycstcr Bondcd



l)rior llxation oladhoc r)onns lbr cxport of' Ladics Jackct with Hood Madc of 55% BICONS1'l'l't,liN'l
Iribcr (75% Polycstcr 25% Nylon) 45% Polycster Dycd Woven Fabric GSM 128 and 100% Polycstcr
Knittcd Dycd Fabric (jSM 250 ('l'olcrancc 1 or -- l0%) (Style No. 144J0097) under Special advancc
liccnsc schcmc undcr para a.0a(a)l Irl'P 201!-20.
Dccision : M/S Shahi Iixporls Pvt. l.td. vidc thcir lettcr dated 04.07.2018 havc requested for fixation of
norrns for abovc said cxport product under Special Advance Authorisation. Committec considered thc casc
as pcr agcnda along with othcr rclevant papers and went through the dctails submitted in this case. As pcr
CAI)/CAM and othcr dctails providcd in this case, thc Committee approvcd the input output norms as

applicd for.'l'hc copy ol'thc application is forwardcd to thc conccrncd I{A for furlher neccssary action and
cornpliancc of olhcr usual conditions.'l'hcrc is no nced to scnd thc casc to DGI''I'(llQ) for fixation thc
norms again.
(lSM should match in import and cxporl.

45.

1)ri()1・ 1lxation or adhoc 1lol・11lS ibr cxpol‐ t ol｀  (〕 cnts Jackct νladc of 100°/O Polycstcr Printcd Knittcd rabric

(〕 SM 250(1｀ olCrancc:or 10%)(StyIC No.XM0372)undcr Spccial advancc liccnsc schcmc undcr para
4.04(a)l lr′ FP 2015-20.

I)ccision : M/S Shahi l:xporls l)vt. Ltd. vidc thcir lcttcr dui"a jO.OO.Z0l8 hrve r"qrcitcO ioi {-xation ot'
norrrs {br abovc said cxport product undcr Spccial Advancc Authorisation. Committec considered thc casc
as pcr agenda along with other rclcvanl papcrs and went through the dctails submitted in this case. As pcr
CAI)/ClnM and othcr clctails providcd in this case, thc Committec approvcd thc input output norms as

applicd fbr.'l'hc copy ol'thc application is forwardcd to thc conccmcd I{A for further nccessary action and
compliancc ololhcr r-rsual condilions.'l'hcrc is no necd to scnd thc casc to DGIII'(llQ) for fixation thc
norms again.
(iSM should match in irnporl and cxport.

(〕 asc lヽ o108
ヽ(1ン1.No.07/84/ヽ ル1_19 dt 05.07.2018.

46.

Casc No 109

NCン1.No.07/84 AⅣ l― 19 dt.05.07.2018.

4ヽ/s Shahi lixpolls I)vt.Iッ td

lr.No.01/84/162/00073//ヽⅣl1 9/1)1〕 S―V

ν1/s Shahil〕 xpo■ s Pvt lン td

lr.No 01/84/162/00074/AM19/1)ltS― V
I'rior fixation oi adhoc noIms lor -xport oi lA"rJ flutto*r UuO" of SS'2, Cotton 452" eotycstcr l)ycd
Irlcccc Knittcd Irabric (lSM 275 with 58% Cotton 38% Polycster 4ohl:.lastane Dyed Knitted Fabric GSM
300 and 60% Cotton 40% I'olycstcr I)ycd Knittcd l.abric GSM 150 ('l'olcrancc l- or - l0%) (Stylc No.
MCtl3K400RS. RN&X\.XS) undcr Spccial a!.u-qn_"_"_!pglX t"l',9r" undcr para 4.04(a)l EIL 2Q!L:2Q.
I)ecision : M/S Shahi lixports Pvt. l.td. vide their letter dated 04.07.2018 have requested for fixation of
norms lor abovc said cxport product undcr Spccial Advancc Authorisation. Committec considercd thc
casc as per agcrrda along with othcr rclcvant papcrs and went through thc details submitted in this case.

As pcr CAI)/CAM and othcr dctails providcd in this case, the Committec approved the input output
norms as applicd lor.'l'hc copy of thc application is forwarded tothc conccrned RA for further ncccssary
action and compliancc o1-othcr usual conditions.'l'hcrc is no need to scnd thc casc to DGIrI'(llQ) lor
llxation thc rrorrrrs agairr.
(lSM should match in irnport and cxporl.

47.

(ltlsc lヽ o 110

)ヽ (1ン1ヽ o07/84/ヽ 4ヽ-19dt05072018

, 多
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prior fixition oiiOt oc norms ioi expo- of Mcns Pullovcr Madc of 55% Cotton 45% Polycstcr I)ycd

l:lcecc Knittcd I-'abric GSM 275 with 58% Cotton 38% Polycstcr 4% lilastanc l)ycd Knittcd lrabric (iSM

300 and 60% Cotton 40% Polyester Dyed Knitted Irabric (lSM 150('l'olcrancc,or l0%)(St1,lc \o.
MC_.8i[15qirSr]3N4X\.xS) u@lrypgg.lglq4tqq.e ljq_cngc schcmc undcr para a 04(a)1 F l'P ?01! 20

Dccision : M/S Shahi lixports Pvt. l,td. vide their lctter datcd 04.07.20 I 8 havc rcqucsted 1'or fixation of
norms for above said export product under Spccial Advancc Authorisation. Committec considcrcd thc

case as per agenda along with other relevant papcrs and wcnl through thc dctails subrrittcd in this casc.

As pcr CAD/CAM and othcr dctails provided in this casc, thc Committcc approved thc input output

norms as applied for.'l'hc copy of the application is forwardcd to thc conccrncd I{A lor fi-rflhcr ncccssary

action and compliancc of othcr usual conditions.'lhcre is no nccd to scnd thc casc to DGIrI'(llQ) lbr
fixation thc norms again.
GSM should match in import and cxport.

48.

Casc No lll

N(〕 M.No.07/84ノ Ⅳヽl-19 dt.05.07.2018.

Prior ttxation ofadhoc nonlls for cxport of Mens Pu‖ ovcr)νladc of 57°/0(〕 otton 38°/0)プloda1 50/01〕 lastanc

I)ycd Knittcd Fabric GSM 230 with 580/O Cotton 390/O Moda1 30/Ol]lastanc I)ycd Knittcd lrabric(〕 Sヽ/1

380(1｀olCrancc tt or― 10%)(StyIC No.40K6613)undcr SpCCial advancc liccnsc schcmc undcr para

4.04(a)l F′ 1‐P2015-20.

Dccision: M/S Shahi Exports Pvt. Ltd. vidctheirlcttcrdatcd 04.07.2018 havc rcqucstcd lbrfixatiorr of-

norms lor abovc said cxport product under Spccial Advancc Ar.rthorisation. Commiltcc considcrcd thc

casc as pcr agcnda along with othcr rclcvant papcrs and wcnt through thc dctails submittcd in this casc.

As per CAI)/CAM and othcr dctails provided in this casc. thc Comrnittcc approvcd thc input outpllt
norms as applied for.'l'he copy of the application is forwardcd to the conccrncd RA lor lurthcr ncccssary

action and compliance of othcr usual conditions. 'lhere is no nccd to scnd thc casc to DGIII' (llQ) lttr
fixation thc norms again.
CSM slquld ryClgh [ff rp94 qn{gIpq4._

(〕asc No l13

N(〕 M.No.07/84 AM-19 dt.05.07.2018.

M/s Shahi l,XpO■ S■些」rり:_________― ――
「
.No.01/84/162/00076/Aン 119/1)I〕 S―V

1獣出i鵬
l:男
」棚美VttTζ _Y

49.

Casc No 112                     1M/s Shahi llxports I)vt l′ td.
NC M.No.()7/84 AM-19 dt.05072018.        I「 (ヽ)()1/84/162ム)()()77/AN/119/DltS― V
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Prior flxation ofadhoc noHns for cxport of Mcns Pu‖ ovcr、vith IIoodンladc ol｀ 570/0(〕 otton 38°/0ヽ4odal

5% []lastanc Dycd Knitted l.-abric GSM 230 ('l'olcrancc t or l0%) (Stylc No. 40K6615) undcr Spccial
advancc liccnse scheme undcr para 4.}a@)l FI'P 2015-20.
Dccision : V7S-Snan-i U-xpo.ts I'ut. Ltd. vide tlrcir lcttcr datccl 0,1.07.2018 havc rcqucstcd ioi l-xatiorr or'

norms lor above said exporl product under Spccial Advancc Authorisation. Cornrnittee considcrcd thc
casc as pcr agcnda along with othcr relcvant papcrs and wcnt through thc dctails submittcd in this casc.

As pcr CAD/CAM and othcr dctails provided in this casc. thc Cornmittcc approvcd thc input oLrtput

norms as applicd for. 'fhe copy of the application is lorwardcd to thc conccrncd ItA for lurthcr
ncccssary action and compliancc of othcr usual conditions.'l'hcrc is no nccd to scnd thc casc to IXIF'l'
(llQ) for fixation thc norms again.
{iSM slp3ld ge!g[_111glp!( an{ 91p9r't,_ __
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I)rior fixation ol adlroc nonns lor cxport of l.l.adies Othcr GarmenitDreiiiof qi7" Riyon 3%
Spandcx l)ycd Knittcd l:abric GSM 250 ('l'olcrance'i'or -- l0%) (Stylc No. 485730) 2.Ladies Other
(iarrncnt(l)rcss) ol'97% I{ayon 3% Spandcx Yarn I)yed Knitted I"abric GSM 250 (Tolcrancc t or
l0%) (Stylc No. 4tJ573)-undcr Spccial adv-ancc liccnse schcmc qq{cr para 4.04(a)l [TB.?q!!2Q.
Decision : M/S I{icha Global lixporls I'>vt. [.td. vidc their lettcr datcd 10.07.2018 havc rcqucsted lor
lixation ol- norrns lur abovc said cxporl product undcr Spccial Advancc Authorisation. Committcc
considcrcd thc casc as pcr agcnda along with other rclcvant papcrs and wcnt through the dctails
sLrbmittcd in this casc. As pcr CAI)/CIAM and othcr details providcd in this case, thc Committec
approved thc input output norms as applicd for. 'l'hc copy of thc application is forwarded to thc
conccrncd I{A lbr firrthcr ncccssary action and compliancc olothcr usual conditions.'l'hcre is no nced

to scnd thc casc to I)(lF't' (llQ) Ibr llxation thc norms again.
(lSM should match in irnporl and cxpotl.

('ommittcc also considcrcd thc'l'vnoqraohical Errors and acccntcd lhc corrcction/amcndmcnt
in Casc Scrial No. 23. zO. zz. so. at c gz in NC vlceting Xo.06laiv-tg natcO zt.Oo20l8 actuallv 

I

hcld on 27.06.201t1 and same mav bc read as under : 
I

73.
('asc \o. 84 J Vtls. ilomtay Riyon ltashions Ltd.

\C M.\o.06/{il AM- lt) dr.t r .06.10 r 8 __ I1.rO o v84to5u2o3nv- t siDt,s-v , l' 
Modillcatior-rol'adhoc nonns agairrst AdvanccAuthorizationNo.03l055l33l dalcd 17.12.2009. I

I)ccision: (lorrrrrrittcc consiclcrccltlrc casc as pcr agcnda along with other rclcvant papcrs rna t,.rrd ll
Shri t). Monle. Marragcr lrnpon and cxport who cxplaincd that thcir CAD is in lubular forrn and I I

lhcrclor thc actual r.vidth is doublc arrd subrnitlcd the dctails ol itcrnwisc consumptiolr of labrics. 
i

Accor<Jingly. Committcc dccidcd to rcvisc thc consumption ol'lrxport item I as 2.386 Sq. Mtr and ii
c\port Itcrn 3 as 2.666 Sq. Mctrc pcr piccc.

liA conccrncd rnay lakc ncccssary action subjcct to c,o-tlplia19c olothcr usual c-qnditions- I l

76.

Cascヽ o.87 薫甕嘉羅:;:1語嘉語嘉悪喜三li三‖
YY∵T)mttlT I       丁JI
Corrcction in Stylc No. as 726W416 - Minutcs of the Mccting No.8/84ALC3/2018 datcd

24.05.2018-ノ /`｀ 1｀ o0510406144 datcd 18.04.2018.

I)ccision: Colllnlittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and lnadc

corrcction by adding Stylc No.726W476. Rcst ofthc conditions rcmains thc samc. RA conccrncd

may takc ncccssary action,vbiCCt tO C9甲 211ancC_pf Other usual conditions.

77.

Cascヽ o.88

(ヽ〕 Mcctin3ヽ o.06/AM― 19 Datcd

Ⅳ1/s Richa`と Co.

FoNo.01/84/050/00042/AM19/DI〕 S.V

RA F.No.05/24/040/00001/AM19

(lorrcction by l■ cntion of｀ Stylc lヽ o. as 17C52648 in Minutcs ofthc Mccting No.8/84Al′C3/2018

datcd 24.05.2018  /ヽ ノヽ 1｀ 0.0510406045 datcd 04.04.2018.

1)ccision: Collllllittcc conSidCrcd thc casc as pcr agcnda alongwith other rclcvant papcrs and lnadc

corrcction by lllcntion ol'Stylc No.17C52648 in thc abovc casc. Itcst ofthc conditions remains thc

ll理9・ ドハ pqp9qrncd ttay望 9ヽ,99C,望 ry action suttcct t0 10mpli叩99 0fOthcr usuaL望
ndit10ュi:_

S.No.80,81&82
1 Cascヽ o91.92&93 I Ⅳ1/s Shorcwala(〕 lobal lndustrics Pvt.IJtd。
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NC Mccting No.06/AM-191)ated 21.06 2018 actua‖ y1lcld on 27.06.2018

1. Advance Authorisation No.:0510402175 dated 06.04.2017

HQ F.No.01/84/050/00019/AM18/DES― V
RA FoNo.05/24/040/00669/AM17

2.  Advancc Authorisation lヽ o.0510401395 datcd 21.Ol.2017

HQ F.No.O1/84/050/00532/AM17/1)1]S― V
RA F.No.05/24/040/00534/AM17

3.  ノヽdvancc Authorisation lヽ o.0510402740 datcd 29.05.2017

HQ「 .No.O1/84/050/00076/AM18/1)I:S― V
RA Ir.No.05/24/040/00100/AM18

Decision : Committee considcred the casc as per agcnda along with othcr rclevant papcrs and heald
'l'cchnical Officer M/s Shorcwala Global Industrics Pvt. Ltd. Oivcn pcrsonal hcaring lbr
explanation of the higher wastage. Committce, afler duc dclibcration dccidcd to cnhancc thc
wastage from 10% to 17.650/0 i.e.4.04 Sqm (850 grns) net contcnt pcr blankct and allowccl
consumption as 4.16 Sqm ( l000gms) per blanket.
IIA conccrncd takc iancc ol- othcr usual conditior-rs.
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